
NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL  

OFcDER DA'r 	25_4-200I. 

Learned counsel for the AppliCt Mr.D.N. 

Mishra, reports no instruCtiOfl and 5ubmits that his 

client h-as taken away the file.NO alternative 

rr ngement has oeefl made by the applicant who is 

also abst on call.In viei of this, further 

time can not be allowed. We have, therefore, 

head shri S.3.Jena, learned Additional standing 

counsel for the Respondents and have also 

perused the records, private ResPondent NO.5 was issued 

with notice but he did not apeat or file counter. 

3partmental Respondents have filed 

counter opposing the prayer of applicaflt.N° 

rejoinder has oeefl filed.FOr the purpose of 

onidering this petition it is not necessry to 

go into too many facts of this case. jr, this 

original Application the applicant has prayed for 

iashing the order dated 21.7.19 	at inexure-2 

rvertiflg the applicant from the post of AdhoC 

Gr.II stenographer to the post of Grade.III 

stenograPher, and t ansferriflg him from AIR 

Bhawanipatna to AIR .jttac):. The second prayer is 

for a direction to the Respondents to continue 

the applicant in the post of Stenographer Grade II 

at Bhawanipatna when his juniors have eefl promoted 

to the said post on adhoc ba5js.AcCOLiflg to the 

applicant he originally joined in GDvt.service 

under DNK project as L.D.C. and was promoted to 

the post of stenographer Gr.III da 1.11.1970.0 

DNK project being clos&,his services were 

placed at the disposal of surplus cell of the 

Ministry of Home Affairs in FeOarY,13.He was 

redeployed in All. India Radic,JeyPOre on 25.4.83 

s stenographet Gr.IiI and continued at Jeypore till 



NOTES_OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

20.2.1995 as stenographer Grade Iii.He was 

promoted on Ad_hoc oasis as stenographer Grade II 

in order dated 7.10.1994 and 12.12.1994 at 

AflfleXures-A/1 and W2.Applicant has stated that after 

joining as Grade II stenograher at 3haflipatna 

on 4.3.1995,he continued as stenographer Grade II 

for last three and half years and also enjoyed 

the scale of pay for Grade II stenographer.In the 

Departmental promotion Coththittee meeting held for 

regular promotion to the rank of Grade II StenOgra-

pher,hiS case was not considered and applicants 

case was not recommended by the Departmental 

promotion Committee. on the regular appointment 

made to the post of stenographer Grade ii,the 

applicant was reverted from his AdhoC post of 

tograPhet Grade ii to his substantive post of 

tographer Grade iii in the impugned order.I 

the contCt of the aoOVe, the applicant has come up 

with the prayer referred to earlier. 

it is not necessari to refer to the  

aveLmentS 	made by the Respondents in their 

counter because these wilt be taken into account 

white considering the submission made by shri Jena, 

learned ASC for the ResPofldents.So the admitted 

position is that the appliCaflts appointmt to the 

post of stenographer Grade-II was on adhoc oasis. 

Law is well settled that a person appointed to a 

post on adhoC basis has not right to continue against 

the post.There is no ille.aLitY if he is rep]aCed 

by a regularly appointed Grade II stenographer and 

if jnconseqUeflce 	he is reverted to his 

substantive post of GrIII 

has stated that while he has been reverted from 

his adhoC post of Grade 11 stenograen, 	
juniors 
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have been promOtd on regular basis to Grade $ 

--jw rr&Jstenographer and some of his juniors are still 

Tontinuing  aS Grade II stenogrher on adhoc oasis. 

cj 	Respondents have pointed out that the applicdflt 

I 	- r belongs to general category and none of his 

juniors in the general category has been promOt ed 

to the post of Stenographer Grade II either on 

regular oasis or has been allowed to continue as 

tenographer Grade II on adhoc oasis.ReSPOflder'ts he 

pointed out that persons belonging to general 

category who have been given regular promotion ranges 

eZee* Sl.NO.l to 13 and 16 of the seniority 

List encloses by the applicant himself .In this 

seniority list applicant's position has oeerl 

5hown against Sl.NO.108.Ifl vi; of this the 

CofltèfltiOfl that while JoAz he has been revert&t 

his juniors have oeefl given regular appointment 

is held to be without any merit and is rejected. 

Applicant has also not mentioned the name of 

his juniors who have oeefl allOWed to continue on 

adhoc oasis as Grade II stenographer.ApPlnt has 

no doubt come from the post of stographer 

Grade iii under the DNK Proj eCt but he has come 

to AIR by way of redeployment and law is well 

settled by several cases of the HOfl'Ole Suprefl1 

Court that such redeployed staff can not count 

their previOS 	service for seniority in the 

post where they have been redeployed. 

In vi61 of the above,we hold that the 

O riginal application is without any merit and the 

same is rejected.N0 costs. 

(G. NAIASIMHAN) 	
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